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CENTRAL" ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH

NO.G.A.398 of 1997

ﬁrescnt s Hon'ble Dr.B.C.Sarmﬂo:KdministratiVo Member.
Hon'ble Mr.D.Purkayasthss Judicial Member.

1. SMT.ZAHEDA KHF\TUN Wo Late aab ilal,
Ex-Khalasi under B.R.I.(I)s S.E.
-t Railyays Kharagpur.

2. Sk« MBHAR ALI S/o0. Late Rabilals aged
' sbout 30 yearss residzng at vill,
Nazarpur P.G, Kadtépukura P.A.Bongaon
Dist.Hourah, LI
XX App lican ts
/7 Vs.

) - ‘ _ 1. Union of India through thecGeneral
" Me8nager» S,E.Railyays Garden Reachs
N ‘ - Caloutta-43,

2, The Sr.Divisional Personnel Of ficers
S.E.Railuays Kharagpurs P.G.Kharagpurs
Dist.Midnaporer Uast BSengal,

3. The B.R.I.(1)s S.E.Railyays Kharagpurs -
P.G,Kharagpurs Dist.mldnnporeo
West Bengal.
eee Respondent.

for the applicants Mr.A.Chakrsbortys counsel.
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for the respondents : FfMr.S.Chewdhurys counsel.
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This application has been fil¥d by the applicant no.1,
being the wife of the deceasad Khalési under ths Railuay-
respondents snd applicant no.2 being the son of the decessed,
with @ prayer that the service o?;éhe ex~Khalasi be regu larissd
- from the dats of the panel‘iniﬁig% of the office order dated
12.2.1996 issued by the Divisienal Personnel Gf ficers S.E.Railuays
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This @pplication has been fil@ﬂ by the applicant no.1)
‘being the yife of the deceased Kﬁaldsi under the Railyay-
.respondgnt% and applicant nc.2 b.iég the son of the decedged;

with @ prayar that the service of the ex-Khalasi be requ lar issd

from the date of the panol'in(vigg of the office order datad

12.2.1996 issued by the Diviéienal Persocnnel Of ficers S.E.Railyays
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Kharagpur and an appointment dn{compassianate ground be granted
to applicant no.2. r
2. Hoyevers when the admission hearing of the matter was taken
up» Mr.ﬂ.Chakraboftyo ld.counsel for the applicantsy submits
that the prayer for grant of compassionate appointment has been
apandoned by him since multiple préyers have been made in this |
application and houbréyggfev lﬂm-ity:to:filo_a separate applicsé-
tiep on the prayer for combassianafa appointment. The'prayer
is allowed. S0 the instant applieatioﬁ is restricted to the
prayer of the applicant ne.1 for regularisation of ssrvice of
o the said decedased Khalasi.
3; Heard the submissions of ld.counsel for both the parties
and peruéed the'recqrd. |
b 4. Since @ simple prayer has baaﬁ méde by applicant no.1y ue
are of the view that the mdtter need not be adjourned and can
be disposed of at the étage of admission itself.
Se Ua.note that the applicants made @ cétagorical averment
that the deceased Khalasi yés appointed under the Railyay~
respondents on 25.11.1967 and uas empanelled vide meme dlied
. 9/{5.11.1972. while in services he died on 29.2.1984 before any
| rggularisﬂtion btdor could bs passed., UWs note that as per
. v o snnexure '8/1' to the'upplication» the respondents hive issued
. “;rdera pursuant to the ciroular dated 12.2.1996, Mr.Chakraborty
submits that,aﬂrlier)ﬁnether order dated 19.12.1997 in 0.AR,397
of 1997 was péssed by this Tribynal on a similer point and he
submits that this application may be dispbsaa of on similar
ground.
6. In viey of the above positions we dispose of this application
at the stage of sdmission hearing itsalf with‘ﬂ direction that
the respondent no.2 who is the Sr.Divisional Personnel Off icers
S.teResiluasys Kharagpurs» shall treat the instant epplicaetion ag a

fresh representation and dispose it of in terms of the circular

dated 12.2.1996» keeping in viey thé(atder dated 19.12.1997 in
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0,A.397 of 1997, If after such consideration the applicants are

sntitled to receive bensfPits as & effect of regularigations
such orders shall be passed by the respondent within a period

of one month from the time of tak ing such decision and the same

shall be communicated to applicant no.1.

7. Ne order is passed as to costs.
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v(D.Pu:rkayastha) o (B.Co.Sarma)
- Judicial Member Administrative Menb er



